IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

| PRINCIPAL BENCH . @
O»A. No.1669/89 = | o ,

New Delhi, dated the 15th April,low

Hon'ble Sh, B/.N’.Ehouridiyal, Membe r{A)
Hon"ble Sh.B.S. Hegde, Membe r{Juwicial)

Shri FBhagwan Manghani

S/o Sh. Murij Mal R/o E-19l,-
Kalkaji, New De L_.L_ ‘

\ «sofipplicant

(None fhe gplicant )

\'S réu,l,g _

L . aacy GOVtaOL India, Ministry of o
Urb an Uevelooment Nirman Bhawan N/Uelhl.

24 The Director General of Works, CPl, .
Nirman Bhawan, N_@J&_&L@_Lbj. :

3. The Supdt.ingineer, PUR Gircl No,III (D)

' 13th - "ld)or MSO Bu:u.ld:.ng, I.p .-':s\,aue

NewDelhi

4, The ExEngineer P\HD(D&) Divn .No .27(DA)

: 8th Floor,MsO BUllQl'lg I.P.Estate,

Ne1 1}1hl -

\

. o2 spondents

{(By Advocate Shri Madhaw Panikar )

oREA(OAAY ..
(Hon'ble Sh. B .N.Dhoundiyal, Membe r{a))

This is one of the caseg fixed f#mer peremptorilyfs

final hearing. Ehough this case h‘as been ¢ d led ocut 'twice,‘
none is present on behalf of the ap;oli cante As this is ak.

 bw slL . & . _

W case of 1989) Wiz proceed to dispose it of on the

basis of the pleadings and submissions made by the counsel

for the respondents.

2 The  applicant was appointed as LUG in GPib



@

on 24.7.1971. He was promoted to the post of UNC and worked
in CPWY till 16.3.1983. He gpplied for the post of wccountant,

through proper channel in the office of the ITRC Limited

,and was offered appointment vide corporation letter dated

18.,2.1983 lano', joined duties as Accoun‘ta'n't. in the pay scale
of I 425—800 wee i, 17.3.,1983 without any break in serviée .
According to him, hiS Technical resignation was accepted,
by the Executive Engineer on 16.3.1983, The agpplicant was
ceclsred eligible for confirmation to the post of LIG; vide

circukar dated 18.3.1983 of the respondents, his name was

. ‘ I 2 : \' l. . v
includediin.B) He is aggrieved that the respondents have not

confirmed him as L.D.C, /

3. In the counter filed by the respondents, it is stated
that since the gpplicant has resigned from the department in his
. , b
owl intere st and not in public intezest/./ﬁe was not entitled
for any bene fit, He did not revert back after completion of
4

two years agdthe case for confirmation cannot be considered. Wwe

find considerable substance in this argument

Ao art from the merits of the case, the application
is barred by limitation as he has filed in August, 1989 against
the impugned ordrs dated 23.2.85 and 17.2.1986. The C.4a. 15,

tharefore, dismissed. No costs.

st §oudin
(;D, Hégde) B (B.N.Dhoundiyal)
Membe r{J) ' Membe r{s)
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